NATIONAL COMPANY LAW TRIBUNAL
GUWAHATI BENCH, GUWAHATI

I.LA.No.15 of 2020

In
C.P. (IB) No.38/GB/2019

Under Section 9 of the Insolvency & Bankruptcy Code, 2016 read with Rule 6 of
the Insolvency and Bankruptcy (Application to Adjudicating Authority) Rules, 2016

| r of:

M/s OM Logistics Ltd. ... Applicant/Operational Creditor
-Versus-

M/s Brajkon Organics Pvt. Ltd. ... Respondent/Corporate Debtor

And in the matter of:

Mr Amit Pareek ... Interim Resolution Professional

Coram:
Hon’ble Mr Hari Venkata Subba Rao, Member (J)

ORDER

Date of Order: 4t" March 2020.

Heard Mr Amit Pareek, learned IRP in the above 1.A.15/2020. The above L.A. is
filed for withdrawal of the final admission order dated 30.01.2020 in C.P.38/2019 on account of
the settlement entered into between the parties. It is the submission of the learned IRP that the
Operational Creditor has submitted Form FA and also paid the CIRP costs through NEFT directly
to the IRP’s Bank Account on 28.02.2020 which was placed on record.

2. In the above facts and circumstances, the above final admission order dated
30.01.2020 in C.P.38/2019 stands withdrawn in view of the settlement entered into between the

parties. %
Adjudicating Authority
National Company Law Tribunal,
Guwahati Bench, Guwahati.
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